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_ The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 20" May, 2021.

L. A. BILL No. 6 of 2021.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
MUNICIPALITIES ACT, 1965 AND THE ANDHRA PRADESH
MUNICIPAL CORPORATIONS ACT, 1994.

Be it enacted by the Legislature of the State of Andhra Pradesh
in the Seventy Second Year of the Republic of India as follows, -

1. (1)  This Act may be called the Andhra Pradesh Municipal Short title and
Laws (Amendment) Act; 2021. Commencement.

(2) It shall be deemed to have come into force on and from
the 315 December, 2020.

2. In the Andhra Pradesh Municipalities Act, 1965,- + Amendment of
i Act No. 6 of
()  in section 2, in Clause (42-a), the following shall be 1965.

added, namely, -

“Notwithstanding anything contained in this clause, the
areas mentioned in Column (3) of Schedule X shall be
deemed to have been constituted as the smaller urban
area as specified in the corresponding entry of Column (2)
of the said Schedule, where no elected body of the Gram
Panchayat constituted for such area is in existence.”
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Act No. 13 of

18954,

(2) in section 3, after sub-section (1-A), the following sub-

section shall be inserted namely,-

“(1-B) (i) Notwithstanding anything contained in sub-
section (1-A), the areas mentioned in Column (3} of
Schedule XI shall stand included and form part of the
area governed by the Municipality shown in the
corresponding entry of Column (2) of the said Schedule,
where no elected body of the Gram Panchayat

constituted for such area is in existence.

(ii) Notwithstanding anything contained in any other
Laws for the time being in force, all the consequences
arising out of the inclusion of the Grampanchayats
into the Schedule including the process of de-notifying
the Grampanchayats under the Andhra Pradesh

L Panchayat Raj Act, 1994 shall be deemed to have been

completed.

after Schedule IX, the following Schedules X and XI
shall be added, namely,-
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SCHEDULE X
{section 2 (42-a))

rsl . Smaller ‘ Grampanchayats/ | - ’f_otal Name of
: No | Urban Area Areas to be Grade No. of the
© | Constituted constituted - Wards | District
{1) (2) 2 {3} (4) ' (S) (6}
: 1.Tadigadapa,
YSR 2. Kanuru, 3 ' ot
(1) | Tadigadapa | 3 Yenamatakuduru Fem 38 ¢ Kaena |
' 4. Poranki '
1.Rajam
| 2.8aradhi : x i :
(2} | Rajam 3.Kondampeta Nagara}ptan i 1 20 o e geides
4 Kottavalasa & i o
S.Ponugutivalasa
| LAl : o
.Alluru : - ' %
@) | Alluru 2.Singampeta Mgaa‘fa;’fmh 20 ﬁzﬁﬁr
3.Narthmopooru Y i
(4) | B.Kothakota | B.Kothakota Nagaﬁ;’t&“"h ' 20 | Chittoor
= |.Chinthalapu } . ; Nagarapanch | . West
(5) d&i | Chinthalapudi ayat £ 20 Ehdsvan
1.Podili
: 2 2.Kambalapadu Nagarapanch : _
(6) " | Fadili 3.Madalavaripalem ayat 2.0 Flaasesn

4. Nandipalem
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SCHEDULE XI
{section 3(1-B})

SL
No

Muni-cipglit_y into which
Grampanchayats/areas
_are included

be included

(1

) (2)

Grampanchayats/Areas to
i

Name of the
District

(3)

(4

{1

)} | Palacole

1.Kontheru &
Adavipalem
2.Ullamparru:
3.Palacol Rural
4.Poclapalli &
Baggeswaram
S.Varidhanam

West God_avari

Tadepalligudem

1.Kondrupolu
2.L.Agraharam
3.Kuchanapalli -
4 Prathipadu
5.Padala

| Tanuku

1.Venkatarayapuram
Town-ship

2. Paidiparru

3.Veerabhadrapuram

West Godavari

| West Godavari

Bhimavaram

1.Kovvada Anavaram
2.China Amiram
3.Rayalam

4. Thaderu

West Godavari

Tadepalli

1.Prathuru
2.Vaddeswaram
3.Penumaka
4.Ippatam
5.Mallampudi
6.Chirravuru
7.Gundemeda
8.Undavalli

{ 9.Kunchanapalli
10 .Kolanukonda

Guntur

(6

} | Mangalagiri

|
T

. Atmakur

- Nowluru

. Bethapudi
.Yerrabalem

. Chinakakani

. Nidamarru,

. Nutakki,

. Kaza,

. Chinavadlapudi,
10.Ramachandrapuram
11.Pedavadlapud:.

O 0010 U by =

Guntur

..{7

} | Bapatla

1. Kondbotlavaripalem
village of '
Kondbotlavaripalem GP

2. Asodivaripalem village of
Asodivaripalem GP

3. Maruproluvaripalem &
Maddiboinavaripalem

villages of

] Maruproluvaripalem GP

4. Chinthyayapalem,
Muthayapalem
Machavaripaiemé&

Guntur
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Mastypuri villages in
Muthayapalem GP

5. Vallurivaripalem village of
Pinniboinavaripalem GP

6. Nandirgjuthota &
Hyderpet villages of
Nandirajuthaota of GP

7. Darivadakothapalem,
Kukkalavaripalem,

' Mahatmajipuram, YSR

Nagar, Subbareddypalem,
& Nagendrapuram villages
of West Bapatla GP-

8. Adarsa Nagar,

Hanumantha Nagar,
Rama Nagar and
Suryalanka villages of
Adavi GP

{8) | Ponnur

1.Chintalapudi

| 2.Pedaitikampadu

3.Vaddimukkala
4 Kattimpudi
5.Aluru

Guntur

(9} | Kandukur

i

1.Divivaripalem
2.Ganigunta
3.Anandapuram -
4 .Chuttagunt
5.Gallavaripalem
6.Mukkodipalem

7 Kandravaripalem
8.Shameerpalem -

| 9.Anandapuram

{SC Colony}
10.Anandapuram -
(ST Colony]

Prakasam

(10} : Kavali

‘Chowdarypalem

SPSR Neliore

(11) | Gudur (Nellore Dist}

1.Potupalem
2.Chillakuru
3.Chennuru
4 .Divipalem

5.Nellaturu

SPSR Nellore

I (12 | Srikalahasti

1. Edulagunta, Saibaba
Nagar, Vaddikandriga,
Ramachandrapuram&LIC
Colony of Thottambedu
GP Part :
Dommarapalem village of
Udamalapadu GP Part
Narayanapuram GP
T.M.V.Kandriga GP
Aravakothuru GP &
Urandhuru GP.

b

SR

Chittoor
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fi

{13) | Gudivada

1.Valivarthipadu Krishna
2.Lingavaram
3.Billapadu
4.Bommulury .
S.Mallayapalem

6.8 hushan‘agul_la

Amendment of
Act No.25 of 1994,

€t No 13 of 1994,

3. In the Andhra Pradesh Municipal Corporations Act, 1994, -

(1) in section 3, after sub-section (3), the following sub-section shall

be inserted, namely,-

. “(3-A) (i) Notwithstanding anything contained in sub-sections (2)
.and (3}, the areas mentioned in Column (3} of Schedule shall

stand included and form part of the area governed by the
Municipal Coi‘porations shown in the corresponding entry of
Column (2) of the said Schedule, where no elected body of the
Gram Panchayat constituted for such area is in existence.

(i}) Notwithstanding anything cpntaineci in any other Laws for the
- time being in force, all the consequences arising out of the

inclusion of the Grampanchayats into the Schedule including the
process of de-notifying the Grampanchayats under the Andhra
Pradesh Panchayat Raj Act, 1994 shall be deemed to have been
completed.”

(2} In. the said Act, the following Schedule shall be added, namely,-

SCHEDULE
{section (3-A)

[PART IV-A

SL.No .

Municipal Corporation
into which
Grampanchayats/
areas are included

be included -

Grampanéhayats['Areas to

l\iame of the
District

1

(2)

(3)

(4)

(1)

Srikakulam

1.Peddapadu ~

1 2.Patrunivalasa

3.Khajipeta
4.Chaparam
5.Killipalem
6.Thotapalem

7 Kusalapuram

Srikakulam

2

‘Rajamahendravaram

1. Satellite City

2. Katheru

3. Hukumpeta

4, Bommuru

5. Dowleswaram

6. Pidimgoyyi

7. Rajavolu

8. Thorredu

9. Venkatanagaram
10, Vemagiri

East
Godavari
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4. (1) The Andhra Pradesh Municipal Laws (Third Amendment) : - Repeal and
Ordinance, 2020 {Ordinance 17 of 2020) is hereby repealed. . Savings.

(2) Notwithstanding such repeal, anything done or any action
taken under the said Ordinance shall be deemed to have been
done or taken under this Act, :
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STATEMENT OF OBJECTS AND REASONS
SIATEMENT OF OBJECTS AND REASONS

The Registrar General & Census Commissioner, India in D.O No,
© 9/33/2019-CD Lr, dt.28.07.2020 has mnstructed all the States/UTs to give:
effect to the changes in administrative boundaries, if any, . latest by
31.12.2020 and to- send the copies of the notifications to concerned
Directorate of Census Operations in the State/UT with its endorsement to
their office and to ensure that no changes, whatsoever, are effected after
31.12.2020 till census is over since finalisation of administrative units is
pre-requisite for successful conduct of Census. :

Since the changes in administrative boundaries of the
Municipalities /Corporations to be completed before 31.12.2020 as per the
instructions of the Registrar General and Census Commissioner, India and
the Legislative Assembly is not in sessions, it is proposed to amend the
Municipal Laws through an Ordinance.

It is a Constitutional Mandate that elections to the Urban Local
Bodies have to be conducted before expiry of their Term of Office. Since the
Term of Office to the Urban Local Bodies was already expired and if it is
followed the existing procedure for merger of GPs/Areas into ULBs, it would
be very difficult to conduct elections, immediately, within a time frame in
consonance with Constitutional Mandate.

The propesed Grampanchayats which have acquired urban
characteristics and the peri-urban areas which have potential and robust
urban features were identified by Collectors & District magistrates in
consultation with various stakeholders and recommended for merger into
adjoining Urban Local Bodies and also for constitution as new Urban Local
Bodies.

The Local Bodies are being governed under different Departments
and Enactments, viz., Municipal Corporations Acts, Municipalities Act and
the Panchayat Raj Act. As each Act is an independent Act and no Act has
* overriding effect over other provisions of other Acts, it has become difficult
for the Departments concerned to comply with inter play provisions of each
Act and Rules made there under. More ‘over, the Andhra Pradesh
_ Municipalities (Inclusion or Exclusion cof areas into/from the inclusion of
Municipalities/ Nagarpanchayats} Rules, 2015 are complex and time
consuming in implementation. It also prescribes procedure that has to be
followed by Gramapanchayats/ PR&RD Department and the procedure to
some extent is in conflict with the procedure prescribed under Andhra
Pradesh Grampanchayats (Declaration/De-notification/Constitution of
Villages) Rules, 2007, : 3

The orders issued by the Government to merge the  Gram
Panchayats/Areas into ULBs were thwarted by the Hon'ble High Court on
the ground of procedural irregularities etc. Thus, the above cases of merger
etc., at present, are pending in the Hon'ble High Court of Andhra Pradesh.

. However, when consulted the Advocate General of Andhra Pradesh,
High Court regarding the Court cases pending in Hen’ble High Court
of Andhra Pradesh, on inclusions of G.Ps /Constitution of ULBs and the
matter is sub-judice, the Advecate General has opined that the process of
merger was initiated by the State in the month of December, 2019 which is
much prior to the date of issuance of Election Notification. Furthermore, it
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is well settled that the basis of a challenge before the Court to a decision of -
the State can be taken away by way of an amendment. In the present case
the challenge to the decision to demerge the Gram Panchayats is being
taken away by way of the present amendment. In such circumstances

' there cannot be a question of pendency of cases since the present
exercise of promulgating an Ordinance is akin to the legislative action
as held by the Hon'ble Supreme Court in Krishna Kumar Singh Vs State
of Bihar (2017} 2 SCJ 136.

The Advocate General has also opined that in any event the State
Election Commission did not issue election notification in respect of 13
Municipalities and 2 Municipal Corporations, there cannot be a challenge
on the ground that the process of merger is initiated during the operation of
interim orders and final orders passed by the Hon'ble High Court of Andhra
Pradesh in several writ petitions. Thus, he opined that the pendency of
cases might not have a bearing on the promulgation of an Ordinance.

It is proposed to include Nihty Six (96) Grampanchayats into
fifteen (15) Urban Local Bodies, which are adjacent to thirteen (13)
Municipalities and two (2) Municipal Corporations and also proposed to
constitute Six (6) Urban Local Bodies by merging Eighteen (18]
Grampanchayats. The Andhra Pradesh State Election Commission did not
issue any notification giving election programme in respect of the above
Fifteen (15) ULBs. When the file was referred, the PR&RD Department has
informed that ‘election notices were mnot issued in respect of
Gramapanchayats proposed for inclusion in to the Fifteen {15) Urban Local
Bodies and also for constitution of Six (6] ULBs, for conduct of elections to
MPTCs.

Since the changes in administrative boundaries of the
‘Municipalities /Corporations to be completed before 31.12.2020, as per the
instructions of the Registrar General and Census Commissioner, India and
the Legislative Assembly was not then in sessions, it was proposed to
amend the Municipal Laws through an Ordinance.

. Accordingly, it has been decided to amend the Andhra Pradesh
Municipalities Act, 1965 (Act No. 6 of 1965) and the Andhra Pradesh

Municipal Corporations Act, 1994 (Act No. 25 of 1994} suitably.

As the Legislature of the State was not then in session, having
been prorogued, and it has been decided to give effect to the above decision
immediately, the Andhra Pradesh Municipal Laws (Third Amendment)
Ordinance, 2020 (Andhra Pradesh Ordinance 17 of 2020} was promulgated
by the Governor on the 31t December, 2020.

The Bill seeks to replace the said Ordinance and to give effect to the
above decision.
B.SATYANARAYANA

MINISTER FOR MUNICIPAL ADMINISTRATION AND'
URBAN DEVELOPMENT DEPARTMENT
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND

F=MORANDUM UNDER RULE URE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLY, : - . -

The Andhra Pradesh Andhra Pradesh Municipal Laws {Amendmient) Bill,

2021, after it is p;assed by the Legislature of the State may be submitted to the

Governor for his assent undexf article 200 of the Constitution of India.

_ B.SATYANARAYANA ;
MINISTER FOR MUNICIPAL ADMINISTRATION AND
URBAN DEVELOPMENT DEPARTMENT

- P. BALAKRISHNAMACHARYULU,
Secretary to-State Legislature.
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